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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 587/2024

In the matter of:

Mohd. Kamran Civilian Welfare Charitab]e Trust ...Applicant
Versus
Govt. of NCT of Delhi ...Respondents
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 587/2024

In the matter of:

Mohd. Kamran Civilian Welfare Charitable Trust ...Applicant

Versus

Govt. of NCT of Delhi
...Respondents

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTON
CONTROL COMMITTEE (RESPONDENT NUMBER-1) IN
COMPLAINCE TO THE ORDER DATED 16.07.2025.

I, Siddartha Gautam, Sr. Env. Engineer, Delhi Pollution Control
Committee, 3rd Floor, Block-A, IT Park, Shastri Park, Delhi- 110053, do

hereby solemnly affirm and state as under:

I. That, I am working as Sr. Env. Engineer, Delhi Pollution Control
Committee and am conversant with the facts of the present case on the
basis of record maintained by Delhi Pollution Control Committee in

its ordinary course.

2. That, the Hon’ble Tribunal taken up this matter on 08.08.2024 and
pl-eased to issue notice on the basis of the letter submitted by
,fjcntpphcant Grievance in this matter is about operation of illegal factory

'hwfk.runmng on Government land at 1584, Ground Floor, Street Peepal
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Wali Pahari Bhojhla, Turkman Gate, Delhi. In compliance with order
dated 08.08.2024, the DPCC filed its report on 04.04.2025, which is
part of record of This Hon'ble Tribunal.

3. That, This Hon'ble Tribunal considered the records and vide order
dated 16.07.2025 pleased to dispose of the OA while directing DPCC
to ascertain if any such industrial activity in violation of the
environmental norms was continuing earlier and if that is so, DPCC is
required to take action for imposition of environmental compensation

on the person responsible for running such an activity.

4. That, it is pertinent to mention here that the applicant herein filed a
Writ Petition (Civil) No. 5607 of 2022 before the Hon’ble High Court
of Delhi alleging industrial activities at 1584, Ground Floor, Gali
Peepal Wali, Tahari Bhojal, Turkman Gate, Delhi-06. DPCC carried
out an inspection on 02.06.2022 of the premises and observed the unit
was found operational and engaged in light engineering works. The
activity of the unit falls under White category of Industries. Copy of
the inspection report dated 02.06.2022 alongwith photographs is
enclosed herewith as ANNEXURE-1 (Colly). The Hon ble High
Court of Delhi disposed of the writ vide order dated 06.05.2024. Copy
of the order dated 06.05.2024 passed in WP(C) 5607/2022 is enclosed

herewith as Annexure-2.

5. That, in compliance with the orders passed by This Hon’ble Tribunal

san.nspection of the premises was carried out on 12.1 1.2025 and it was

-
%
&

Q
Z

,%?'N \:SPS%: ed that no industrial activity is being carried out, any machinery

A =
& ~ me@ eutting, punching, or any other) found placed/ installed within

< &
o
ﬁ' o

074

|

Q%

el

& &

qﬁ% Qﬁ/
~ ")ﬂ"x i
{30

N
‘M"'

A,
&




43

€

the premises. It was also observed that some families are residing
there. Copy of the inspection report dated 12.11.2025 alongwith

photographs taken during inspection are enclosed herewith as
ANNEXURE-3 (Colly).

6. That, as white category of industries are those activity which are not
having pollution potential, and presently no activity was going on,

therefore as on day no action is warranted against the erstwhile unit.

7. That, the present action take report may kindly be taken on record.

W
DEPONENT

VERIFICATION

I, the above-named deponent, declare the contents of the present affidavit are
true and correct to the best of my knowledge based upon the documents and

records available in the office and nothing material has been concealed

Cpular

.oYARP 122 jay 2098 DEPONENT

therefrom.
T—{i}'\ ) 7 13 i T 3
; y Lo AN 2 il
Verified at New Delhi on this day of January, 2026,

ATTESTED

. NOTARY PUBLIC

’OVT OF {S@ (DELHI INDIA)
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DELHX POLLUYION CONTROL COMMITTER |
OF ENVIRONMENT (GOVY. OF NCT OF DELHI)
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B! Effluent Discharge : (2) Doestic/ Trade Efient
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; (c) Discharging imo. Yulalit, Seaven
13. St}_atus of Consent {If Any} : Net &m&m\% Malid. WMI
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Deiail of Power Connection
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19.

20.
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Whether Unit found in Operation
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Whether Generating Hazardous Waste
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(c) Whother Hazardous Wasts
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(d) Whether container marked with

 specified label
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143 Whether Hazardovs Waste is
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in covered areq’

(g) Whether date on which storage
hegan indicated on each
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()  Whether daily record of
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Form-3

(i) Category of Hazardous
Waste as per the Schedules
L1 and I of these rules
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. IN THE HIGH COURT OF DELHI AT NEW DELHI

+ CONT.CAS(C) 408/2023 & CM APPL. 16006/2023

CIVILIAN WELFARE CHARITABLE TRUST REGD.THROUGH
ITS CHAIRMAN MOHD. KAMRAN Petitioner
Through:  Ms. Seema Sharma with Ms. Rekha,
Ms. Shalini Thakur, Ms. Sujata Nath,
Mr. Saudeep and Mr. Gary Shingari,
Advocates.
versus

SHRI GYANESH BHARTI COMMISSIONER,
MCDANDORS. Respondent

Through: ~ Mr. Anurag Ahluwalia, CGSC for R-
1 with Mr. Abhay Singh, Advocate
for R-1, 4 and 10/UQI
Mr. Ashutosh Kaushik with Mr. Rony
John, Advocates for DDA.
Ms. Beenashaw  Soni, Standing
Counsel, MCD with Ms. Mansi Jain
and Ms. Ann Joseph, Advocates for
MCD.
Mr. Rajat Sharma and Mr. Nalin
Hingorani, Advocates for Mr. Biraja
Mahapatra, Advocate for R-12/
DPCC.
Mr. Parth Goyal, Advocate for Mr.
Jawahar Raja, ASC(C) GNCTD, R-3
to 7 and R-14 with Inspector
Balmukund Rai, P.S. Chandni Mahal
Ms. Manika Tripathy, Mr. Rony John
and Mr. Naveen Sarswat, Advocates
for DDA
Ms. Kamna Singh, Advocate for R-9
Ms. Richa Dhawan, Ms. Shreya
Manjari, Mr. Anuj Chaturvedi,
Advocates for DUSIB

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
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This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
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W.P.(C) 5607/2022, CM APPL. 16628/2022, CM APPL. 20055/2022,
CM APPL. 27271/2022, CM APPL. 58534-58535/2023, CM APPL.
5399/2024 & CM APPL. 25441/2024

CIVILIAN WELFARE CHARITABLE TRUST (REGD.)
THROUGH ITS CHAIRMAN MOHD. KAMRAN ..... Petitioner

[ Y RLT W SE—,

Through:

Versus
UNION OF INDIA & ORS.
Through:

—— AAINAFANND i AC.AT. A4

Ms. Seema Sharma with Ms. Rekha,
Ms. Shalini Thakur, Ms. Sujata Nath,
Mr. Saudeep and Mr. GArv Shingari,
Advocates.

..... Respondent
Mr. Anurag Ahluwalia, CGSC for R-
1 with Mr. Abhay Singh, Advocate
for R-1, 4 and 10/UOI
Mr. Ashutosh Kaushik with Mr. Rony
John, Advocates for DDA.
Ms. Beenashaw Soni, Standing
Counsel, MCD with Ms. Mansi Jain
and Ms. Ann Joseph, Advocates for
MCD.
Mr. Rajat Sharma and Mr. Nalin
Hingorani, Advocates for Mr. Biraja
Mahapatra, Advocate for R-12/
DPCC.
Mzr. Parth Goyal, Advocate for Mr.
Jawahar Raja, ASC(C) GNCTD, R-3
to 7 and R-14 with Inspector
Balmukund Rai, P.S. Chandni Mahal
Mr. Varun Goswami, Mr. Rajesh
Singh, Mr. Sahil Agarwal, Mr. Hritik
Chaudhary, Advocate with Applicant
Amanuddin
Ms. Manika Tripathy, Mr. Rony John
and Mr. Naveen Sarswat, Advocates
for DDA
Ms. Richa Dhawan, Ms. Shreya



Manjari, Mr. Anuj  Chaturvedsi,
Advocates for DUSIB

Mr. Rishikesh Kumar, ASC, GNCTD
with Ms. Sheenu Priya, Mr. Atik Gill
and Mr. Sudhir Kumar Shukla,
Advocates

CORAM:
HON'BLE THE ACTING CHIEF JUSTICE
HON'BLE MS. JUSTICE MANMEET PRITAM SINGH ARORA
ORDER
% 06.05.2024
CM APPL. 58535/ 2023 (for exemption) in W.P.(C) 5607/2022
Allowed, subject to all Just exceptions.

Accordingly, the present application stands disposed of.
CM APPL. 25441/2024 and W.P.(C) 5607/2022
I8 C.M application No. 25441/2024 has been filed by the Petitioner
seeking directions to the Municipal Corporation of Delhj (‘MCD”) to

book/seal/demolish the 60 odd alleged illegal properties mentioned in 15 of
the application and to further direct Government of Nationa] Capital
Territory of Delhi (‘GNCTD’) to disconnect the electricity and water
connections of the properties in question,

2. It is pertinent to mention that in the initial writ petition the petitioner
had alleged that illegal and unauthorized construction had been carried out
in about ten properties.

3. Some of the Respondents have alleged that the present writ petition
has been filed by the Petitioner to extort money.

4. The allegation of extortion is vehemently denied by the learned
counsel for the Petitioner.

5. This Court is of the view that the disputed allegation of extortion

cannot be examined in writ proceedings.

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above,
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This is a digitally signed order.

6. At this stage, learned counsel for the Applicant states that the
Applicant shall file appropriate proceedings qua the allegation of extortion
before the competent Court in accordance with law.

% Keeping in view the fact that Special Task Force (STF), a specialized
agency has been set up to deal with the issue of illegal and unauthorized
construction in Delhi, this Court disposes off the present writ petition with a
direction to the STF to treat the pending writ petition as well the pending
applications as representations and to decide the same in accordance with
law as expeditiously as possible. It is clarified that the rights and contentions
of all the parties are left open.

8. If any demolition/ sealing action is required, the same shall be taken
by the STF at the expense of the party violating the law.

9. The police authorities shall act in aid of whatever decision is taken by
the STF as well as by the MCD.

CONT.CAS(C) 408/2023 & CM APPL. 16006/2023
CM _APPL. 16628/2022, CM _APPL. 20055/2022 CM_APPL.
27271/2022, CM APPL. 58534/2023, CM APPL.. 5399/2024

10. Learned counsel for the Petitioner does not wish to press the present
petition and applications at this stage. Accordingly, the Contempt Petition

and pending applications are disposed of as not pressed at this stage.

ACTING CHIEF JUSTICE

MANMEET PRITAM SINGH ARORA, J
MAY 6, 2024/msh

The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
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. Name & Address of the Unit

2, Owner/ Partner’s' N&ma & Contact
. Details(Phione & E-mail).

3. . Dateof Inspection .

4, Name & Designation of the Persons
contacted at the industry .. .

5. Kind of Industry

6. Product & Capacityl.

7. Main Rew Materials - |
8. Water Polluting '

9. Alir Pollution

10.  Details of Stack Height
(Fumace/Boﬂers/Othars)

il Type of Fuel Used
12, A. Source of Water Supply
B. Effluent Discharge :

I
H

13. Status of Congio;lt {I'f-}kpy}' |

4.  D.G.Set(s) {ifAny}'

“ile No. DPCC/(10)(10)(79)/Leg-24 (Computer No. 215311) .

~ Yes/No " . BPP Installed : Yes/No

Yes/No ECS Iﬁstallcd : Yes/No
.. (Above R}L.) ..........

------------------------------

¥ DjB/NDMClbSIIDC'IBorewellfi‘anlwrslomars-
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51

—y
v ket

18. Detal of Power annecfiun
19, Whether Unit found in Operation

20." : Status oprgistration under Plastic
W Waste Management Rules, 2016

3, ¥ Whether Generating Hazardous Waste

22, Dotails-about Hazardous Wasto
(a) Statua of Aumoriznﬂon {if
any}

(b) Dlsplay Board Prowded Yes/No

() Whother Hazardous Waste Yes/No
Is stored in Leak proof . :
container

(d  Whether container marked wi

- specified label -

(6)  Whether container stored Kept ~ : Yes/No )
in an isolated area Pt o s

® Yes/Nb

Yes/No - -

T (® Yes/No:
S ® Yes/No
. tdous Waste mamtamcd in ’
-3 J
Categorydff[—lazardous - ‘-:.: : ! CRS.

Waste as per the Schedules’
III and I of these rules ! X

Authonzed mode of d:sposal

or mcyclmg or utilization or
co-processing etc.

Quanﬁty (Ton/Annum)

Remarks (zf Any)

proncises voms woipected Sy o ainl o st
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ey e o

Slglw 1:3' v&nmgqsag tlon oflnsp

officlal
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file No. DPCC/(10)(10)(79)/Leg-24 (Computer No, 215311)
senerated from eOffice by Dheera] Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm
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1877902/2025/CMC 7 DPCC

“le No. DPCC/(10)(10)(79)/Leg-24 (Computer No. 215311)

senerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm
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1877902/2025/CMC 7 DPCC

| Iy

andi ﬁg amount Qf P
e o GO

o aunid

{jisceﬂnef:non’
Supply. Kindly pay

f!"h inAladal.

hgstude 77.232849°
icuracy: 1.0 m .
me: 11-12-2025 17:04 .

file No. DPCC/(10)(10)(79)/Leg-24 (Computer No. 215311)
senerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm
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|8?7902/2025/CMC'7/D?CC

itude: 28.646101 .
ngitude: 77.233465 ([
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me: 11-12-2025 17:14

‘ilz No. DPCC/(10)(10)(73)/Leg-24 (Computer No. 215311)

~2nerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm



I87?902/2025.A§:M§ 7 DPCC 56

» i

b

et
+

titude: 28.672212 :
ngitude: 77.250086 ®
avation: 240.09¢5.74m
.CUFEGY? 17.?3 m ‘é #
me; 11=12:202517:02 i

“ile No. DPCC/(10)(10)(79)/Leg-24 (Computer No. 215311)
senerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm
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‘ite No. DPCC/(10)(10)(79)/Leg-24 (Computer No. 215311)

“anerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish{Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm
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‘ile No. DPCC/(10)(10)(79)/Leg-24 (Computer No. 215311)

Senerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm
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1877902/2025/CMC 7 DPCC

Powered by NoteCam

10

“ile No. DPCC/(10)(10)(79)/Leg-24 (Computer No. 215311)

senerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST, LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm



1877902/2025/CMC 7 DPCC - 60

titude: 28.6:46
ngitude: 77.233
icuracy: 1.0fm
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‘ile No. DPCC/(10)(10)(79)/Leg-24 (Computer No. 215311)

senerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 G5:05 pm
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1877902/2025/CMC 7 DPCC
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‘ile No. DPCC/(10)(10)(79)/Leg-24 (Computer No, 215311)

Jenerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm
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ngitude: 77.2334
scuracy: 1.0 m

13

‘ile No. DPCC/(10)(10)(79)/Leg-24 (Computer No. 215311)
senerated from eOifice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm
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2

‘ile No. DPCC/(10)(10)(73)/Leg-24 (Computer No. 215311)

senerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm
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1877902/2025.4CMC 7 DPCC

15

“ile No. DPCC/(10)(10)(79)/Leg-24 (Computer No. 215311)

senerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm
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1877902 /2025/CMC 7 DPCC
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file No. DPCC/(10)(10)(79)/Leg-24 (Camputer No. 215311)
senerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11/2025 05:05 pm
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1877302/2027~CMC 7 DPCC

e

titude: 28.645996
ngitude: 77.23333
icuracy: 1.0 m

me: 11-12-202517:13
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“ile No. DPCC/(10)(10)(79}/Leg-24 (Computer No. 215311)
senerated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 26/11,2025 05:05 pm
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